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SYNOPSIS  

That the present original application is being filed by the Applicant 

regarding the air and dust pollution caused by the Private Respondent 

AND the Respondent Unit has illegally encroached govt. land classified 

under Gramya Jungle Kissam and water bodies as evident from the 

Revenue Inspector inspection report dated 22/04/2024. 

The unit has illegally encroached upon the govt. land, forest land and 

water bodies which were not placed during appraisal of the project for 

grant of environmental clearance. The RTI reply provided by Tahasildar 

Dharmasala dated 22/04/2024 clearly says the Plot Numbers such as 

10,11,12 of Khata No.- 112, Mouza- Sribantapur recorded under the 

kissam of Pokhari Adi (Embankment of Pond) and Jalasaya-1 and 

Plot No.- 88 of Khata No.- 56 under Chakradhar sola Mouza recorded as 

Gramya Jungle.   

Further due to the plying of heavy vehicles in-front of the house of the 

Applicant, the villagers in general and the Applicant are suffering a lot. 

This is in violation of EC condition as the unit is supposed to transport 90 

percent of the total raw materials and final products through Railway for 

which the EC was granted as B 2 category and Public Hearing was 

exempted. The State Respondents and MOEFCC are well aware about the 

illegal encroachment of forest land and water bodies which exists inside 

the plant/Unit of the private Respondent premises. 

That the Applicant on dated 25/02/2026 approached all the concerned 

authorities regarding the illegal encroachment of forest land and water 

bodies, and dust and air pollution caused by the Respondent unit. 
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That this is a clear case of violation of Forest Conservation Act 1980 as 

the industry is using the Forest land without prior approval from Central 

Government and the forest lands are within the boundary of the 

Respondent Unit. 

     LIST OF DATES 

. 

27/03/2020 Central Ground Water Authority granted NOC for ground 

water abstraction for abstraction of 100 cubic meter water 

per day from two number of borewells and the same is 

valid till 26/03/2023. 

26/05/2022 Environmental clearance granted by SEIAA for 

“Expansion of existing stand-alone cement grinding unit 

capacity from 0.90 MTPA to 1.80 MTPA (Line-II) by 

installation of an additional Cement mill of capacity 165 

TPH . 

22/04/2024 RTI response received by the Applicant from Tahasildar 

Dharmasala. 

25/03/2025 Consent To Operate granted by State Pollution Control 

Board for production of Portland Pozzolana Cement 

(PPC), Portland Slag Cement (PSC), Ordinary Portland 

Cement (OPC), Sulphate Resisting Portland Cement 

(SRPC), Masonry Cement (MC) & Composite Cement 

4



 

(CC) having capacity of 0.9 Million TPA to the M/s The 

Ramco Cements Limited, (Line-2) and the same is valid 

from 01/04/2025 to 31/03/2029. 

25/02/2026 Representation made by the Applicant to the concerned 

authorities regarding pollution caused by the Respondent 

Unit and illegal encroachment of forest land. 

ABBREVIATIONS 

ROR: Record of Rights 

EC: Environmental Clearance 

FC: Forest Clearance 

CTE: Consent To Establish 

CTO: Consent To Operate 

MOEFCC: Ministry of environment forest and climate change 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 

(Under Section 14, 15, 20 r/w. Section 18(1) & (2) of the National Green 

Tribunal Act, 2010) 

ORIGINAL APPLICATION NO ------ OF 2026 

IN THE MATTER OF: 

Sarbeswar Behura S/o Late Kangali Charan Behura, aged about 58 years 

residing At-Saroi, PO- Harisadpur, PS- Dharmashala, Dist-Jajpur, Odisha-

755025        …..APPLICANT    

                                                            Versus 

1. STATE OF ODISHA Through Chief Secretary, Government of 

Odisha, Lokaseba Bhawan At/po-Bhuabneswar, Dist-Khurdha, 

751001 email: csori@nic.in 

2. District Magistrate, Jajpur At/Po/Ps- Office of the Collector and 

District Magistrate,Jajpur-755001, Email- dm-jajpur@nic.in  

3. Divisional Forest Office, Cuttack Forest Division, At/po-, Balisahi, 

Government Press Employee Quarters, Cuttack, Odisha 753012, 

Email- dfo.cuttack@odisha.gov.in 

4. Member Secretary, Odisha State Pollution Control Board, At/Po- 

A/118, Unit-VII, Nilakantha Nagar, Bhubaneswar, PIN-751012, 

Odisha Email: member.secy@ospcboard.org  
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5. Member Secretary, State Environment Impact Assessment Authority 

(SEIAA), Odisha, Bhubaneswar, 5RF-2/1, Acharya Vihar, Unit – IX,    

751022 Email: ms-seiaa-or@gov.in 

6. Regional Director, Central Ground Water Board, South Eastern    

Region, Bhubaneswar At/Po- Bhujal Bhawan, Khandagiri, 

Bhubaneswar, Pin- 751030, Email: rdser-cgwb@nic.in 

7. East Coast Railway Khurda Road Division, Represented through 

Divisional Railway Manager( Commercial), At/Po- Office of the 

Divisional Railway Manager (Commercial), Khurda Road Division, 

Jatni, Dist-Khurda, Odisha-75205, Email- N/A 

8. Deputy Director General of Forests (C), Ministry of Environment, 

Forest and Climate Change, Integrated Regional Office, 

Bhubaneswar), A/3, Chandersekharpur, Bhubaneswar – 751023, 

Email: roez.bsr-mef@nic.in 

9. M/s. The Ramco Cements Limited, Represented through the President, 

At/Po: The Ramco Cements Limited 5th Floor Auras Corporate 

Centre 98A Dr Radhakrishnan Road Mylapore Chennai-600004 

RESPONDENTS 

I. The address of the Counsel of Applicant is given for the service of 

notices of this APPLICATION 

II. The addresses of the Respondents are given above for the service 

of notices of this APPLICATION.  
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III. That the Applicant is raising the issue of illegal encroachment of 

forest land and water bodies by the Private Respondent. Further air 

and dust pollution caused due to plying of heavy vehicles in the  

IT IS MOST RESPECTFULLY SHOWETH 

1. That the Applicant is a villager of Saroi, which is adjoining to the plant 

of the Private Respondent everyday thousands of trucks are plying on 

the road in-front of his house carrying materials inward and outward of 

the Unit. 

2. That the present application is being filed by the Applicant against the 

pollution caused, and illegal encroachment of forest land by M/s. The 

Ramco Cements Limited located At/Po: Haridaspur. Tehsil: 

Dharmasala. Dist- Jajpur. 

3. That the Private Respondent has obtained the Environmental Clearance 

on dated 26/05/2022 for Expansion of existing stand-alone cement 

grinding unit capacity from 0.90 MTPA to 1.80 MTPA (Line-II) by 

installation of an additional Cement mill of capacity 165 TPH  At/PO: 

Haridaspur, PS/Tehsil: Dharmasala. Copy of the environmental 

clearance dated 26/05/2022 is annexed here unto as ANNEXURE-1. 

4.  That because plying of the vehicles on the road dust pollution gets 

intense and acute causing health hazard in the locality. Needless to say 

that there is no dedicated transport corridor by the Private unit and 

further the road do not have the carrying capacity to cater the loads of 

the Private Respondent, as such the conditions imposed on the 

environmental clearance is for 90% of total transportation both inward 

and outward is to made through railway wagons and not the road 

transport. That Environmental Condition No. 1 specifically says 

“Transportation of raw material and finished products (both for 
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existing and proposed expansion) shall be primarily through railways 

i.e. transportation by railways should not be less than 90% of the 

traffic (inward and outward put together) as proposed by the 

proponent as per MoEF&CC, Govt. of India OM No. J-

13012/12/2013-IA-II(I), dated 24th Dec, 2013. The proponent shall 

construct the additional railway corridor after obtaining permission 

from the railway authority if the existing railway corridor will not 

adequate for the proposed expansion. In such case, the proponent shall 

go for production activity for proposed expansion after completion/ 

operation of the additional railway corridor ”, however in the present 

case the Private Respondent without complying with this specific 

condition transporting the materials both inward and outward through 

road transportation.   

5. It is further submitted that as per the Environmental clearance dated 

26/05/2022 under the heading of General conditions in condition no. 5 

it is categorically mentioned that, “It shall be mandatory for the 

project management to submit six (06) monthly compliance reports 

on post environmental monitoring in respect of the stipulated terms 

and conditions in this Environmental Clearance to the State 

Environment Impact Assessment Authority (SEIAA), Odisha, SPCB & 

Regional Office of the Ministry of Environment & Forest, Odisha in 

hard and soft copies on 1st June and 15 December of each calendar 

year. The proponent shall also upload the compliance report including 

results of monitored data, as applicable in the website of the Ministry 

for monitoring of EC Conditions.” It is pertinent to mention here that 

the applicant has verified the parivesh portal of MOEFCC but could 

not able to find any six-monthly compliance report filed by the project 

proponent. 
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6. That the Private Respondent on dated 25/03/2025 has obtained CTO 

from the State Pollution Control Board for production of  Portland 

Pozzolana Cement (PPC), Portland Slag Cement (PSC), Ordinary 

Portland Cement (OPC), Sulphate Resisting Portland Cement (SRPC), 

Masonry Cement (MC) & Composite Cement (CC) having capacity of 

0.9 Million TPA in the name of “M/s The Ramco Cements Limited, 

(Line-2)” and the same is valid from 01/04/2025 to 31/03/2029. Copy 

of the CTO dated 25/03/2025 granted in favor of M/s The Ramco 

Cements Limited, (Line-2) is annexed here unto as ANNEXURE-2. 

7.  It is most humbly submitted that similarly in the CTO letter dated 

25/03/2025 under the heading of Special Condition , in condition No. 8 

it is specifically mentioned that “The unit shall transport raw 

materials and products through rail.”  However in the present case the 

Private Respondent without complying with this CTO condition 

transporting the raw materials and final products through road.   

8. It is not out of place to mention here that in the CTO letter dated 

25/03/2025 under the heading of Special Condition , in condition No. 

9, it is clearly mentioned that “The unit shall transport clinker through 

rail instead of truck to the plant site.” However in the present case the 

Private Respondent is not complying this condition and transporting 

the clinkers through truck.  

9. It is a clear case where the private respondent unit has obtained the 

environmental clearance and Consent To Operate under B2 category 

wherein public hearing is exempted in the pretext of transportation to 

be carried by railway network. Hence the environmental clearance 

itself need to be revoked as because the condition on which it has been 

granted is not complied.  

10. Further it is a clear case of fraud on the part of private respondent 

merely by undertaking before the regulatory authority and obtained the 
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environmental clearance under the Category of B-2, for a specific 

condition that they will transport the materials through rail and the 

same is not being complied, hence the very grant of environmental 

clearance is void and the unit need to be shut down till a fresh 

environmental clearance is obtained.  

11. It is further submitted that, apart from this the unit has illegally 

encroached upon the govt. land, forest land and water bodies which 

were not placed during appraisal of the project for grant of 

environmental clearance. The RTI reply provided by Tahasildar 

Dharmasala dated 22/04/2024 clearly says the plot No.s 10,11,12 of 

Khata No.- 112, Mouza- Sribantapur recorded under the kissam of 

pokhari adi and Jalasaya-1, and Plot No.- 88 of Khata No.- 56 under 

Chakradhar sola Mouza recorded under the kissam of Gramya Jungle 

are within the boundary wall of the Plant.  Copy of the RTI reply dated 

22/04/2024 is annexed here unto as ANNEXURE-3. 

12.  It is not out of place to mention here that as per the RI inspection 

report dated 22/04/2024 it is clear that the Respondent has illegally 

encroached the following govt. lands, forest lands and water bodies, 

Mouza Khata 

No. 

Plot 

No. 

Area  Kisam Recorded 

Tenant 

Sribantapur 112 10 A 0.42 Pokhari Adi 

(embankment) 

Sarbasadharana 

112 11 A1.49 Jalasaya-1 

(water body) 

-do- 

112 12 A 0.50 Pokhari Adi 

(embankment) 

-do- 

113 43 A0.16 Chaka Rasta Rakhita 

Batijangha 193 394 A 0.20 Saradat Abada Jogya 

Anabadi 
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-do- 395 A 0.28 -do- -do- 

-do- 396 A 0.26 -do- -do- 

-do- 372 A 0.23 -do- -do- 

-do- 406 A 0.07 -do- -do- 

-do- 413 A 0.05 -do- -do- 

-do- 414 A 0.11 -do- -do- 

-do- 419 A 1.46 -do- -do- 

Nanpur 209 972 A 0.02 Unnata Yojana 

Jogya 

AJA 

211 975  A 0.04 Gochara  Rakhita 

 976 A 0.02 -do- -do- 

 979 A 0.49 -do- -do- 

 980 A 0.02 -do- -do- 

 981 A 0.01 -do- -do- 

 989 A 0.01 -do- -do- 

 990 A 0.02 -do- -do- 

Chakradhar 

Sola 

54 18 A 0.62 Patita AJA 

54 86 A 1.68 -do- AJA 

56 87 A 0.23 Smashana Rakhita 

56 88 A 1.24 Gramya 

Jungle 

Rakhita 

 

13.  That from the inspection report of RI Aruha circle dated 22/04/2024, it 

is evident that the Respondent Unit has illegally encroached the Plot 
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No.s- 10, 12 and 11 of Khata No.112, Mouza- Sribantapur, 

recorded under the kissam of Pokhari Adi (embankment) and 

Jalasaya-I respectively. Further the report also suggests the 

Respondent has illegally encroached the forest kissam land 

measuring an area of 1.24 Acres, Khata No.- 56, Plot No.- 88 under 

Chakradhar Sola mouza of Dharmasala Tahasil.  

14. It is needless to state that the so as to get away from the strict scrutiny 

of the EC granting authority, the Respondent company has applied for 

Environment Clearance for a capacity of 0.9Million Ton Per Annum 

(MTPA) and immediately applied for capacity expansion to 1.8MPTA. 

It is pertinent to mention that Cement grinding Unit with 1MTPA is 

categorised as Category A project and the MOEFCC is the EC granting 

authority after detailed scrutiny, EIA report and public hearing. So as 

to avoid the detail scrutiny, the respondent company has put the 

capacity just below 1MTPA. Further so as to bring the project as B2, 

the company has given an undertaking that the transportation of raw 

materials and final products to be done through Railway and not 

through trucks. It is submitted that the projects categorized as B1 will 

require to conduct public hearing and detailed EIA report. So as to 

avoid the Public Hearing the respondent company has adopted a 

fraudulent route of taking advantage of the OM dated 12/12/2013 and 

categorized the project as B2 category where Public Hearing is 

exempted.  

15. It is pertinent to mention here that though there is a specific condition 

that the PP shall transport 90% of the finished product through 

railways but in the present case the PP is transporting only 15-20% of 

the finished product through railways and the rest materials both 

inward and outward are transporting through the road passing through 

the village of Applicant and other villages. Photographs of 22/02/2026 
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also suggest that daily numbers of trucks are plying through the village 

road. Copy of the photographs dated 22/02/2026 is annexed here unto 

as ANNEXURE-4. 

16.  It is pertinent to mention here that the water requirement for the 

project is estimated to be 200 KLD, out of which 100 KLD of fresh 

water requirement will be sourced from ground water and the 

remaining requirement of 100 KLD will be met from Sagaria Nala 

point. That the Respondent Unit on dated 27/03/2020 has obtained 

NOC from the CGWA for extraction of 100 cubic meter /day and the 

same is valid up to 26/03/2023.  There is no further NOC available in 

the portal of CGWA suggesting that the Respondent Unit has not 

obtained/renewed the NOC after expiry of the NOC dated 27/03/2020 

and the Respondent Unit is illegally abstracting 100 KLD ground water 

from 26/03/2023 to till date. Copy of the CGWA NOC dated 

27/03/2020 is annexed here unto as ANNEXURE-5. 

17.  It is most humbly submitted that the Applicant on dated 23
rd

 February 

2026 wrote a letter to all the concerned authorities regarding the 

pollution caused and illegal encroachment of forest land and water 

bodies by the Private Respondent, and sent on dated 25/02/2026, 

however as on date no action has been taken by the concerned 

authorities so as to evict the Private Respondent from the illegally 

encroached government lands. Copy of the letter dated 23/02/2026 sent 

on 25/02/2026 is annexed here unto as ANNEXURE-6. 

18. Section 2 of Forest Conservation Act of 1980 says that “Restriction 

on the de-reservation of forests or use of forest land for non-forest 

purpose: Notwithstanding anything contained in any other law for 

the time being in force in a State, no State Government or other 

authority shall make, except with the prior approval of the Central 
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Government, any order directing- (i) That any reserved forest 

(within the meaning of the expression “reserved forest” in any law 

for the time being in force in that State) or any portion thereof, 

shall cease to be reserved: (ii)That any forest land or any portion 

thereof may be used for any non-forest purpose: (iii)That any 

forest land or any portion thereof may be assigned by way of lease 

or otherwise to any private person or to any authority, corporation, 

agency or any other organization not owned, managed or controlled 

by Government: (iv)That any forest land or any portion thereof 

may be cleared of trees which have grown naturally in that land or 

portion, for the purpose of using it for re-afforestation. 

19. It is humbly submitted that construction activity has been carried 

out without Approval of Central Government under Section 2 of 

Forest Conservation Act 1980. In K.M. Chinnappa v. Union of 

India, 2003 AIR SCW 23, the Honble Supreme Court observed that 

unless and until the Central Government's permission is obtained 

under the Forest (Conservation) Act, no forest land can be allowed 

to be used for non-forest purposes. 

GROUNDS 

A. That the Unit has illegally occupied Forest Land without approval 

from Central Government under Van (Sanrakshan Evam 

Samvardhan) Adhiniyam 1980 previously known as Forest 

Conservation Act 1980, hence the same is a continuing violation and 

needs to be evicted from Forest land and there after restoring and 

reclaiming the land with indigenous tree plantations on the said land. 

B. For that the user agency is not transporting 90% of the materials both 

inward and outward through railways.  
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C. For that the User Agency is illegally abstracting ground water through 

borewells without having valid NOC from the CGWA. 

D. For that the user agency has failed to obtain Forest Clearance from the 

Central Government. 

E. For that the User Agency is polluting the environment by transporting 

the final products through road ways. 

LIMITATION 

That the Unit has illegally encroached forest land without prior approval 

from the competent authority and in this regard the Applicant made a 

complaint to all the concerned authorities on dated 25/02/2026 and the 

present application is filed within six months from the letter. Hence the 

application is filed in time and there is a subsisting cause of action 

because of the illegal encroachment of forest land and pollution caused 

by the Respondent on day to day basis, hence the original application is 

not barred by limitation. 

  

INTERIM PRAYER 

Constitute an independent fact finding committee to ascertain the factual 

position of involvement of forest land and water bodies in the project and 

further assess the environmental compensation for ecological loss and 

direct the District Collector to immediately stop the transportation of final 

products through roadways till disposal of the present Original 

Application. 

PRAYER 

In view of the facts and ground set out in the Original application, the 

applicant humbly pray for the following reliefs 
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I. Direct the authorities to withdraw the EC letter dated 26/05/2022 and 

Consent to Operate with immediate effect for violation of 

Environmental Clearance and CTO conditions. 

II. Direct the District Collector to Restore the Forest Land and water 

bodies encroached by the Private Respondent and evict the private 

respondent from the encroached land. 

III. Constitute a committee to assess the environment compensation for 

causing pollution due to surface transport in violation of EC 

conditions. 

IV. Fix the accountability of the public authorities for their inaction and 

identify the officers who have allowed the private respondent to 

operate while the Private respondent does not have forest clearance. 

Pass such other orders/directions as may be deemed fit and 

proper (including appropriately moulding the reliefs) in the 

bonafide interests of justice.      

DATE-28/02/2026    

      APPLICANTS THROUGH     

        ADVOCATE 
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JANMEJAYA 

JAKNEJAYA 
RAUTRAY . KOCAB2 

RAUTRAY BHUBANESAR REGD Ó. 
ON-012 EXPIRY DATE. 
26/7/2027 

2eLNESWAR 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

IN THE MATTER OF: 

Sarbeswar Behura 

OF ODISH 

ORIGINAL APPLICATION NO --- OF 2026 

State ofOdisha and Others ... 

EASTERN ZONE BENCH,KOLKATA 

Verified on this the 

VERSUS 

AFFIDAVIT 

Identified By 
Advocate 

1, Sarbeswar Behura Slo Late Kangali Charan Behura, aged about 58 
years residing At-Saroi, PO- Harisadpur, PS- Dharmashala, Dist-Jajpur, 
Odisha-755025 do hereby solemnly affirm, and declare as under: 
1. That I am the applicant in the above mentioned application and I am 

fully conversant with the facts and circumstances of the case and 

therefore competent to swear this affidavit. 
2. That I have read over the contents of the accompanying affidavit and 

Kthe same is true and correct and is drafted on my instruction. 

VERIFICATION: 

2Rh day o -ehmany? 

tie aoOve nared depOIes) suly ite: fed br Sr. 
Advor.,**. 

RESPONDENTS 

.that the contents of the above affidavit are true and correct. No part of it 

is false and nothing material has been concealed there from. 

on oath the ci:ii 

APPLICANT 

iJenonents) 

2 8 Ftb 2026 

APars besor: iEa2026 
at.AMi 
knowledge and beliet 

allidav 

Senharshue 
2026 at i 

DEPONENT 

Nolary; anuse 

are true to the b trhe thet NOTAKK GeVOF 

DEPONENT 

JANMÉJAYARAUTRAI 

o-962612 

Mob Ao-7978ss f217 
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Orissa)

To,

The President
THE RAMCO CEMENTS LIMITED
The Ramco Cements Limited 5th Floor Auras Corporate Centre 98A Dr
Radhakrishnan Road Mylapore Chennai 60004  -600004

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/OR/IND/238038/2021 dated 12 Nov 2021. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC22B009OR120202
2. File No. 238038/25-IND/11-2021
3. Project Type Expansion
4. Category B2
5. Project/Activity including

Schedule No.
3(b) Cement plants

6. Name of Project “Expansion of existing stand-alone
cement grinding unit capacity from 0.90
MTPA to 1.80 MTPA (Line-II) by
installation of an additional Cement mill of
capacity 165 TPH by M/s The Ramco
Cements Limited (TRCL) located at/PO:
Haridaspur, PS/Tehsil:  Dha

7. Name of Company/Organization THE RAMCO CEMENTS LIMITED
8. Location of Project Orissa
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 26/05/2022

(e-signed)
Sri Susanta Nanda
Member Secretary
SEIAA - (Orissa)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B009OR120202     File No. - 238038/25-IND/11-2021    Date of Issue EC - 26/05/2022        Page 1 of 13

ANNEXURE-119



EC Identification No. - EC22B009OR120202     File No. - 238038/25-IND/11-2021    Date of Issue EC - 26/05/2022        Page 2 of 13

20



EC Identification No. - EC22B009OR120202     File No. - 238038/25-IND/11-2021    Date of Issue EC - 26/05/2022        Page 3 of 13

21



EC Identification No. - EC22B009OR120202     File No. - 238038/25-IND/11-2021    Date of Issue EC - 26/05/2022        Page 4 of 13

22



EC Identification No. - EC22B009OR120202     File No. - 238038/25-IND/11-2021    Date of Issue EC - 26/05/2022        Page 5 of 13

23



EC Identification No. - EC22B009OR120202     File No. - 238038/25-IND/11-2021    Date of Issue EC - 26/05/2022        Page 6 of 13

24



EC Identification No. - EC22B009OR120202     File No. - 238038/25-IND/11-2021    Date of Issue EC - 26/05/2022        Page 7 of 13

25



EC Identification No. - EC22B009OR120202     File No. - 238038/25-IND/11-2021    Date of Issue EC - 26/05/2022        Page 8 of 13

26



EC Identification No. - EC22B009OR120202     File No. - 238038/25-IND/11-2021    Date of Issue EC - 26/05/2022        Page 9 of 13

27



EC Identification No. - EC22B009OR120202     File No. - 238038/25-IND/11-2021    Date of Issue EC - 26/05/2022        Page 10 of 13

28



EC Identification No. - EC22B009OR120202     File No. - 238038/25-IND/11-2021    Date of Issue EC - 26/05/2022        Page 11 of 13

29



EC Identification No. - EC22B009OR120202     File No. - 238038/25-IND/11-2021    Date of Issue EC - 26/05/2022        Page 12 of 13

30



EC Identification No. - EC22B009OR120202     File No. - 238038/25-IND/11-2021    Date of Issue EC - 26/05/2022        Page 13 of 13

31



ANNEXURE-2
32



33



34



35



36



37



38



39



40



41



42



43



12' ~) 
'lhe pt 0, d,o.irrnot:,d_ Q, T ethCP? . 

6o3: i<ep:,rl:. ~e1r-,-drr-,o C::::,o-r~ La.~ fu,'de__ 

.+he poem~ ~ lhe_ R___o.rrco C.eJa1~Li~, 

Ref': 
@rr1 

1'olo~enc__e +o (\~ ood-eis- , H,e fc\\C)Wt ~ 

.0~ e. ·of o..c.,,di, ru-e ~ w>+hm ~bo~t-d, 
Q.-C:m"0+ of ·lh-e__ R~men ~~ ·u:rn2fed c~F~ 
uno\l-e€ R ·T. Ci"'d .e_ .t\~hQ · 

~ G:iovt Lctrd bchedtJJe_ in Mcttu\ \.t>Jig,r 
®~ct'1fl4- . 

_ .. __ -- --t ------1-· -- - . -- -- - --r-- - . - -
-d0-- ! 3Cf~ I Pro~ --d~- : -olo--

----~ -- - -- - -- - - - -·- - -- - -- -- -- --- - -- ---

-do- .37:J.___ A-D ·a3 -tjo- -of o --·- - ---- . --·--- - - · - r-- •·-

-ch- Lfob -A-o ·o7 -do~ -do-
·- - · 

413 
-- - - - ·--·-·· - -

.-c)o- rAo·o~ -at~- -do-
·- --- ---- ------ - - r--~ .. --· . .... -• - .. -·--· - ---·----

.-do- 411 Ao· I) -ciO-- -c{o-
-- -- --- ----·-----.. ·- -... , . .........,_ t .... - . - . 

I .-do- 41 9 ·Al-4h -ct o~ -clo-
i -- ---

g pl~¼:s. -A-c.;).·6k, j 
I I 

6JNa,,~ 

~oo-m p~ ~ plo~~ -~ ~;; ~ ~~~ · R~~ . · 

NOJJf:UY !~09 r~~-1 ~·l~~~~ A_TA _ 
__ d--_l} : 97.t- ' · ~·~4 :·9ochllf1 ~~c~ 

Cf 7p - fro. '0~ I ~ ~~ ~ ==- ~ -: 9_ ~ ~-- -_ ~~ ~ ~ 
. -c:1 7 q 

1 
,A-o ·4J , - ch:-l -- ? 0 --

9 gn ;~ ·o~ .--d ~ .. , j: · .-- j o~-
<, f? l .ft-o· o) - d () ..... - ~ 1) ..___· 

I 

9g9 1,A-t, · O) 1 -do- .-dcY-- -------~
1 I 99 b Jto. 0 ,_ --dt) -- .-d o-- I 

. 8 pl~ -A-c_! ·f.'.6 - - -- - -- f j 

ANNEXURE-344



C0 N') OU"ZA - c:.hoJ<..'cn.d h 0:6 6 ol a. 

Mouw.. ~ plolc A.ea It-,~ : R~-ro/ _______ _ l Tera~ 
------.A..IJL.l,,1...4--5_ '} __ L I ~ - -~ -~ ~ . ~ -i A-
_ _ _ _ _ s~ i-gf, _-1\--\ ·b~-d~- ~ A 

____ ___ __ _ _ ?.b ! ~1 Jro ~ ~ 0 $.w R_~ik. 

q, : ~ •,(I:~ -~ .: ~~¥i;f,,_ 
- ---- __ --_ 11\-p Qtt : k.J .--rj, 

., - - • - .l-- -

71-,--a, -a_,+::ro--\-t,,vo= N 1Jou.< i;i:ro) 7~-. 

~ on -o--hc,\ -o,.ec.~ 1/ o.c.,ttO f) . 

y01.,..~,g_ M~~ 

~ ~ 
ectvt 

R 
venut lnsP . 

e -~ Circle 
A'flJJ.P' 

45



BELOW ATTACHED PHOTOGRAPH DATED 28/02/2026 SUGGESTS HEAVY
VEHICLES OF PRIVATE RESPONDENT ARE PLYING THROUGH THE ROAD
PASSING INFRONT OF THE HOUSE OF THE APPLICANT.
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BELOW ATTACHED PHOTOGRAPH DATED 28/02/2026 SUGGESTS HEAVY
VEHICLES OF PRIVATE RESPONDENT ARE PLYING THROUGH THE ROAD
PASSING INFRONT OF THE HOUSE OF THE APPLICANT
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BELOW ATTACHED PHOTOGRAPH DATED 28/02/2026 SUGGESTS HEAVY
VEHICLES OF PRIVATE RESPONDENT ARE PLYING THROUGH THE ROAD
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BELOW ATTACHED PHOTOGRAPH DATED 22/02/2026 SUGGESTS
HEAVY VEHICLES OF PRIVATE RESPONDENT ARE PLYING
THROUGH THE ROAD PASSING INFRONT OF THE HOUSE OF THE
APPLICANT
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BELOW ATTACHED PHOTOGRAPH DATED 22/02/2026 SUGGESTS
HEAVY VEHICLES OF PRIVATE RESPONDENT ARE PLYING
THROUGH THE ROAD PASSING INFRONT OF THE HOUSE OF THE
APPLICANT
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BELOW ATTACHED PHOTOGRAPH DATED 22/02/2026 SUGGESTS
HEAVY VEHICLES OF PRIVATE RESPONDENT ARE PLYING
THROUGH THE ROAD PASSING INFRONT OF THE HOUSE OF THE
APPLICANT
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BELOW ATTACHED PHOTOGRAPH DATED 22/02/2026 SUGGESTS
HEAVY VEHICLES OF PRIVATE RESPONDENT ARE PLYING
THROUGH THE ROAD PASSING INFRONT OF THE HOUSE OF THE
APPLICANT
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  Project Name: The Ramco Cements Limited

  Project Address: Haridaspur, Jajpur District, Odisha

  Village: Haridaspur Block: Dahrmasala

  District: Jajapur State: Odisha

  Pin Code:

  Communication Address: 2nd Floor, Mahalaxmi Complex,p.o.and P.s: Dharmasala,jajpur District, Odisha- 
755008, Dahrmasala, Jajapur, Odisha - 755008

  Address of CGWB Regional Office : Central Ground Water Board South Eastern Region, Bhujal Bhawan, Khandagiri 
Square, Nh-5, Bhubaneshwar, Khordha, Odisha - 750001

1. NOC No.: CGWA/NOC/IND/REN/1/2021/5825

2. Application No.: 21-4/1436/OR/IND/2017 3. Category:
(GWRE 2017)

Safe

4. Project Status: Existing Ground Water 5. NOC Type: Renewal

6. Valid from: 27/03/2020 7. Valid up to: 26/03/2023

8. Ground Water Abstraction Permitted:

Fresh Water Saline Water Dewatering Total

m³/day m³/year m³/day m³/year m³/day m³/year m³/day m³/year

100.00 32650.00

9. Details of ground water abstraction /Dewatering structures

DW DCB BW TW MP MPu DW DCB BW TW MP MPu

Abstraction Structure* 0 0 2 0 0 0 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps

10. Ground Water Abstraction/Restoration Charges paid (Rs.): 97950.00

11. Number of Piezometers(Observation wells) to be 
constructed/ monitored & Monitoring mechanism.

No. of Piezometers Monitoring Mechanism

Manual DWLR** DWLR With Telemetry
**DWLR - Digital Water Level Recorder 1 0 1 0

(भूजल निकासी हेतु æिाčनȅ ŮमाĆ čũ)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

 (Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

Total Existing No.:2 Total Proposed No.:0

भारत सरकार
ÿĕ Ěİƅ मŃũाĕय

ÿĕ सŃसाधन, नदी विकास
õर úŃúा सŃरƗĆ विभाú

कĸȾीय भĳवम ÿĕ ŮावधकरĆ
Government of India 
Ministry of Jal Shakti

Department of Water Resources,
River Development & Ganga Rejuvenation

Central Ground Water Authority

            

18/11, जामिगर�हाêस~�मािनसŃह�रļĄ~�िé�नĉʟी – 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743

Website: cgwa-noc.gov.in
________________________
čािी�बचाये�– जीवि�बचाये

SAVE WATER - SAVE LIFE
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Validity of this NOC shall be subject to compliance of the following conditions: 

Mandatory conditions:

1)   Installation of digital water flow meter (conforming to BIS/ IS standards) having telemetry system in the abstraction structure(s) shall be mandatory for all users seeking 
No Objection Certificate and intimation regarding their installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate through the web-
portal. 

2)   Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year. 

3)   Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines . Water level data 
shall be made available to CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-II. 

4)   Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be 
collected during April/May every year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic 
compounds etc. Water quality data shall be made available to CGWA through the web portal. 

5)   In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a 
year (January, May, August and November) in core as well as buffer zones of the mine. 

6)   In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab. 

7)   The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8)   The firm shall submit the water audit report in case of water requirement is in excess of 100 m3/day through certified auditors within three months of completion of the 
same to CGWA.

9)   Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for 
legal action as per provisions of Environment (Protection) Act, 1986.

10)   This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / 
recharge or conservation structure/discharge of effluents or any such matter as applicable.

 General conditions:

11)   No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority 
(CGWA). 

12)   The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period). 

13)   Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise. 

14)   The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be responsible for any 
consequences arising thereupon. 

15)   In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff 
generated from the rooftop shall be stored and put to beneficial use by the firm. 

16)   Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water. 

17)   Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline 
water zone shall be constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any. 

18)   Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional Director, Central Ground Water Board.

19)   In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.

20)   This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities. 

21)   The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by the concerned authorities. Such authorities 
would consider the project on merits and take decisions independently of the NOC. 

22)   In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary 
proof within 60 days of taking over possession of the premises.

23)   This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases related to ground water or any other related matters. 

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.) 
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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL, EASTERN 
ZONE BENCH, KOLKATA 
Original Application No. 

Sarbeswar Behura 

State Of Odisha & Ors 

VAKALATNAMA 

Versus 

In re: 
of 2026 

APPLICANT 

KNOW ALL to whom these present shall come I, Sarbeswar Behura Slo Late Kangali Charan Behura, aged 
about 58 years residing At-Saroi, PO- Harisadpur, PS- Dharmashala, Dist-Jajpur, Odisha-755025. Applicant 
in the above mentioned matter, do hereby appoint (herein after called the advocate/s) to be mylour Advocate 
in the above noted case authorized him :-Sankar Prasad Pani. Advocates, Plot No 2132/4814 B, 
Nageswartangi, Bhubaneswar, 751002,Mob-no.9437279278, sankarprasadpani@gmail.com 
Enrollment no. O-785/07 and Ashutosh Padhy, Enrollment no. O-1018/23. 

RESPONDENTS 

Accepted subject to the terms of fees. 

To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may 
be tried or heard and also in the appellate Court including High Court subject to payment of fees separately 
for each Court by me/ us. To sign, file verify and present pleadings, appeals cross objections or petitions for 
execution review, revision, withdrawal, coinpromise or other petitions or affidavits or other documents as 
may be deemed necessary or proper for the prosecution of the said case in all its stages. To file and take 
back documents to admit and/or deny the documents of opposite party. 

Advocate 

Email 

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise 
touching or in any manner relating to the said case. To take execution proceedings. The deposit, draw and 
receive money, cheques, cash and grant receipts thereof and to do all other acts and things which may be 
necessary to be done for the progress and in the course of the prosecution of the said case. To appoint and 
instruct any other Legal Practioner, authorizing him to exercise the power and authority hereby conferred 
upon the Advocate whenever he may think it to do so and to sign the Power of Attorney on our behalf. 
And /We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his 
substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes. 
And I/We undertake that I/ we or my /our duly authorized agent would appear in the Court on all hearings 
and will inform the Advocates for appearance when the case is called. 
And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of 

the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate, which he shall 
receive and retain himself. 
And I /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us 
to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the 
said case until the same is paid up. The fee settled is only for the above case and above Court. I/We hereby 
agree that once the fee is paid. I /we will not be entitled for the refund of the same in any case whatsoever. If 
the case lasts for more than three years, the advocate shall be entitled for additional fee equivalent to half of 
the agreed fee for every addition three years or part thereof. 
IN WITNESS WHEREOF UWe do hereunto set my lour hand to these presents the contents of which have 
been understood by melus on this 2h day 

SanbeRinbhm 
Client 
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